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    . f In t he Central Adrainistratiue Tribunal
Principal  Bench, Neu Delhi ^

RA-18B/93 In Date:
OA-loe9/93

II 7

Shri Ishuar Singh .... Applicant

U or su s

Delhi Ad^ninistration .... Re'spdndents

COR An: Hon'ble nr. D.P. Sharma, nember (judl.)
Hon'ble Mr, S.R. Adige, Administrative Member,

1. To be referred to the Reporters or not?

 (Dudgement by Hon'ble Mr, 3,P. Sharms,PIember)

The applicant has preferred-a review against the

judgement dated 21.5, 1993 passed in 0A-1D89/93 and

flP-1457/93 dismissing the application for quashing of

the order of termination dat ed -ig. 4,  19 67, In fact, the

aoplicant in this review application, has submitted detailed

arguments on the same aspects of the matter which have been

duly considered in the body of the judgem^t. The learned

counsel has also cited certain authorities. However, the

review applicant does not show how the authority in the

similar   0350 bygiven the Hon'bla-Supr erne  Court —Bhup

   Singh l/s. Union of India,   Dudgement Today, 1992, I'ol.III

     S.C, 322 - not coverdoes the p-resent case. There is also

another authority given by the-Hon-'ble   Supreme inCourt the

 Case of Rattan   Chander Samanta Vs. Union of India, Dudgament

Today, 1993 Vol.III, S.C. 418, where it has   be en haId t hat

L.
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a urit is issued in favour of  a p̂er son'u ho has some right,

Delay itself depriv/as a person of his remedy available in

lau, A person uho has lost his remedy by lapse of time,

loses his right as well,

2. floreover, ue find that there is no error apoarsnt

has
on the face of the judgement and the application£rightly

•v

been dismissed as barred by limitation. The R, A, is,

t her af 0 r e, d ismiss•.

cT' Vv

 (S.R. Ad4ge) (J.P. Sharma)
Member(A) flemberCD)

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 


